xi>kIN THE CENTRAL ADHINISTRATIVE TRIBUNAL -3 ANDHRA PRAB?SH. HYDERABAD
0.4.No. 60[% /494
BETWEEN: -

smt. P.RANAKLAKSHMI .« Applicant
Represented by aDvocate Krishna Devan
AND | -

The Director of Accounts (Postal) i
A+P. circle, Hyderabad

and 2 others ‘ «« Respondents
DATE OF EVENTS

S.No. = Date Description of Events : Page Nos.

1. 3-4-89  Date on which husband of the | 5
applicant died.

2. 3~ 4=59 Date from which Family pension |
of D.A.helief was paid to the 9
Applicant. |

Be 28-1=92 Date on which the applicant l
was appolnted as P.A. 1n ' Elf
Dept. of Posts.

. : i
4. Feb'92 Date. from which respondent s '
. stopped paying Dearness relief

on pension. . f 2/”///

-----ﬂ--g--d-------—n--—--|

~§5gnaxare~v¢ the Counsel




IN THE COURT OF © CRNTRAL ADHINISTRATITE ° TRIBUNAL: ANIERA PRADESH
" AYDERABAD T
0.a.80. E9%ot 194

BEIWEEN:

smt. P.Kanakalakshmi

W/0 Late P.Ramarao aged 42 years

working as Postal Asst. in Head Post ;

Offlice, Srikakulam Dn. . . oo Applicant

AND
i. The Director of dccounts (Postal)
Andhra Circle, Dak Sadan,. Abids,f
 HY DERABAD.

e The Postmaster,
HPO, Srikakulam.

3, ‘The Union of Iddia Represented by its |
Secretary, iinistry of Finance, , '
New Delhi. " «s HReppondents

The address for services of all_noﬁices on the applicant 1is
that of Counsels=-
Mr. Krishna Deven, C.A.T., 4dvocate,

Door Noi2-2-1107=172/3, Iilaknagar,
New Nallakunta, Hyderabad - 44.

DETgILs OF APPLIQAT:LQI};_

19 QQTLQQLA§§ OF THE ORQEE AGAINST WHI Qg THE APPLICATION I§ ﬂagga
1, Order No. ~ ProHo. 5 - 3?64/FP64 |
ii. Passed by : I respondent
iil. Date of order i 3-3-1992

iv. éubject in brief ¢ Refusal to grant Dearness relief
. on Family Pen31cn.
2. JURLSDICIION OF IHE TRIBUNAL:

The‘aﬁbliéant deéiaresmfhétﬂﬁhe subject matter of the present
application is within the jurisdiction of this Hon'ble Tribunal
under section 14 of the Administrative Tribunal Act, as the
applicant is working as Péstal ﬂssistanﬁ in the Burisdiction

of the respondents herein.

3¢ LIMITATION:

The-épbiicént further declares that the application is within

the period of limitation preseribed under section 21 of Admini-

.stratxve Tribunals Act, 1985 as the applicant is challenglng the
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dogorder dtds3-3-1992
=

4. BRIEF FACLS OF THE CASE:

a. The husband of the applicant while working as Postal Assistant
in amadslavalasa HO (Srikakulam Dn) passed away on 3-4-1989. On
account of dgath of ﬁusband, the&réspondents have sanctioned and
paid family pensien &o the applicant from 3=-4-1989 at Ks.665/= plus

the Dearness Relief abt the rates changeable from time to time.

b. While so, the applicant was appolnted as Postal Asst. 1n

Sfikakulam Town cuam Division on 28-1-1992 on compassionate grounds.

c. From February 1992, the respondents have sanctioned and paid
Rs.ﬁéﬁ/- és pension excluding the dearness relief. On the ground
that applicanﬁ is not eligible for D.A. relief since working as
Postal Clerk. This refusal is explocit from the amount shown to
have been drawn in Jenuary 1992 and in February 1992 in the ILI

" page of the family ﬁension BOOK No.S 3764/?P 64, aﬁd al so enfifes
made in the Post Office savings Bank pass book No,320735. Since
February 1992, the family pension at Ks.665/- is only being paid
thus the dearness relief on pension was not pald. The reasons for
discontinuing the D.A, relief was already impugned in a batch of
cases. Therefore the‘applicant is constrained to approach the

Hon'bvle Tribunal seeking Jjustice.

From 4/92, the pension was belng paid to the applicant
thugh saving Bank Account no.320735 of Srikakulau HPO.

de It is further submitted that the Hon'ble Benches at Madras and
Erpakulam in similar cases held that

"The family pensioners entitled to the payment of Dearness

relief on pension even though being employedw.

following the directions of those benches, the Hon'‘blie C.A.T.
Bench, Hyderabad it 0.4.n0.1116/93p dt.13-9-1993 and also in a
batch of £ cases upheld the claim of the applicant therein for
the payment of Dearness Relief on pension even through employed.
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cnd

‘L\‘As the applicent is similarly situated to that of the applicants
in the‘abdve coted cases, similar directions may also be passed

ih the present O.A. by disposing it at admission state itself.

5. DEIAILS OF REMLOIES FXHARSTED:
Agéfiévéd“by'ﬁhé‘éééigian"Sfiﬁhe respondents to discontinue
the payment of dearness relief, similarly situated officials
have slready filed the O.As which were allowed. Hence the |
applicant is similar in srievance and the relief brayedAfor.
As the appliéant seeking the extension of judgment of those
cases, the applicant has no effective and alterate remedy than

épproching the Hon'ble Judgment,.

6. MATTERS NOT PHEVIOUSLY FILED OR PINDING WITH ANY OTHER COURI:

The applicént deélarés that he has not previously filed'ahy"
application, writ petition, or suit regarding the matter im respect
of which this application has been made before any Court of law

" or any other authority or emy other sich bench of this Hon'ble
Tribunal and nor any sach application writ Petition or suit‘is

hending before thel.

7. RELIEF SOUGHT FOR slMAIN RELIEF:

It is therefore prayed that this Hon'ble Tribunal may be

pleaéed tos ‘ - Y

a. To declare that the applicant in entitled to the payment of
Dearness Relief at the rates in force on family pension from
Feb 192 onwards by extending the relief given in the judgment
in 0.A,1116/93 dt.13-9-1993 by the Hontble Tribunal.

b. To direct the I respondent to pay the arrears of Dearness
Relief on pension from June 1993 i.e. (one year prior to the
date of filling of 0.A,) within one month from the date of
receipt of orders and '

c. Pass such other (or) further orders as deem fit & proper.
8. INTERIi RELIEFS

As same as above 1n para 7.
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9, PARTICULARS OF THE PogTAL QRDER IN RESPECT OF
QPLI;QI@N: o
; l S

i. Name of the Post Office 3 Ney Nallakunta PeO.;

- ' _ Hyderabad.
ii. Amount of the Postal arde'r:‘_._ Rs[.. 50/~ _t# \o\%\i"]
F
iii. No. and Date 3 ' :
o " aleb Go3ud
| :
w0 D Momoved

10. LIST OF ENCLOSURS: \\
1. VaKaltnama
2. Postal Order |

3, Material Papers

—

4, Covers, Pads and Acknowledgment

VERLFICAT ION

I, the above named applicant td her%eby verify
that 1t”'.he contents of paras 1 $0 & are tfue to my
personal knowledge and paras 7 to 10 are believed
to be true on legal advice or my Coansel and that

I have not suppressed any material facts.

o ™. Hence, verified this thed{.}une, 1994

3=

in my presence at Hyderabacl. \

\ , | (P &QM%@AW‘-
COUNSEL APPLICANT - APPLICANT |

o Hyderabad ~ A. P.

Datef \b\(\%\ o | | f






